AB. No. 20 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

04.11.2014

Mr. B.B. Narzary, learned Sr. counsel appearing for the
KHADC, Mr. N.D. Chullai, learned Sr. GA, Mr. S. Dey, learned counsel
appearing for the GHADC, Ms. P.S. Nongbri, learned counsel are
present.

Mr. G.S. Massar, learned Sr. counsel and Mr. H.S.
Thangkhiew, learned Sr. counsel are not present.

Since all the counsels are not present, it is difficult to take up
the case. Hence, the matter is adjourned.

As suggested by Mr. B.B. Narzary, learned Sr. counsel
appearing for the KHADC and other counsels present in the court, list this
matter on 25.11.2014.

JUDGE

D. Nary



CRL.PETN. No. 22 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

04.11.2014

Heard Mr. P. Yobin, learned counsel appearing for and on
behalf of the petitioner.

Mr. R. Gurung, learned State counsel is present.

Mr. N. Syngkon, learned counsel appearing for the respondents
No. 3 and 4 is present and prayed 2(two) weeks’ time to file the objection
as a last chance. Other counsels have no objection.

List this matter after 2(two) weeks for show cause as a last
chance.

JUDGE

D. Nary



WP(C) No. 38 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

04.11.2014

Heard Mr. K.C. Gautam, learned counsel appearing for and on
behalf of the petitioner, who at the outset submits that the petitioner is no
more interested to pursue the instant petition.

Mr. R. Debnath, learned counsel appearing for the respondent
is also present.

Since the petitioner is not interested to pursue the matter, the

matter is closed on being withdrawal and stands disposed of.

JUDGE

D. Nary



WP(C) No. 72 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

04.11.2014

Heard Mr. S. Deka, learned counsel appearing for and on
behalf of the petitioner, who prays for adjournment on the ground that the
learned counsel holding the brief of the case, Mr. H.G. Baruah could not
come from Guwahati due to some personal difficulty.

Mr. S.C. Shyam, learned Sr. counsel appearing for the
respondents submits that respondent No. 4 intends to file a reply to the
rejoinder affidavit for which, he sought 6(six) weeks’ time. However, | am
not inclined to grant 6(six) weeks’ time, 3(three) weeks’ time is granted.

List this matter after 3(three) weeks.

JUDGE

D. Nary



